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On 10.12.1998 it was submitted on behalf of the 

applicant that he has taken the brief from his counsel. 

In view of this notice was issued to applicant by 

egd.Post with 	tz directing him to make alternative 

arrangement by 28.1.1999. On 28..1999 the applicant 

sas not present nor any pr ae1p on his behalf 

seeking adjournment and therefore, the matter was 

posted to 15.2.1999 on which date the applicant did had 

not appeared nor made any alternative arrangement, 

that is how the matter has been posted to to-day for 

peremptory hearing. To-day the petitioner is absent 

hen the matter is called nor any request has been 

made on his behalf seeking an adjournment. This is 

a 1992 matter where pleadings have been completed 

long ago. In view of this the matter cannot be allowed 

to drag on iridefiiriitely.The O.A. is, therefore, 

1isrnied for default. 

hrj A.K.BOe, learned $enior Stariing Counsel 

is present and heard. 
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